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ORDER

 

The Text below is only a summarized version of the order pronounced

 

Due to default in payment of Rs.2,20,00 - under a Hire purchase agreement the impugned truck was
seized by the appellant and for the balance amount arbitration proceedings were initiated. High
Court ordered the release of vehicle on payment of Rs.1,00,000 -. The Apex Court had set aside the
said order on the ground that arbitration proceedings regarding the dispute were pending and if the
respondent repeated the default, the appellant would have to follow the same procedure to recover
its money.

 


